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ORDER-SHEET FOR MAGISTRATE'S RECORDS 

DISTRICT: LAKHIMPUR 
IN THE COURT OF ADDL. CHIEF JUDICIAL MAGISTRATE, LAKHIMPUR, NORTH 

LAKHIMPUR 

Present: Smt. Priyanka Hazarika Nair, AJSS 

ORDER 
23.09.2022 The accused person, Sri Churamoni Sarkar, is present. 

Heard the Ld. APP as well as the Ld. Counsel appearing for 

the accused person. 

Perused the case record and the case diary. 

From the materials in the case record and the case diary, it 

is apparent that there is no materials either in the ejahar 

or in the statements of the witnesses u/s 161 Cr.P.C in the 

case diary, which would attract the ingredients of Section 

325 I.P.C. 

However, upon perusal there appears sufficient prima facie 

materials to presume that the accused person has 

committed offence u/s 279/338 IPC. Particulars of the 

offences u/s 279/338 IPC have been explained to the 

accused person and he has vide Petition No. 5155 pleaded 

guilty. I have also heard the accused person. 

Considering his plea of guilt, he is hereby convicted u/s 

279/338 IPC. Nau 
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AddL Chie sudkal Magistrate 
Lakhidpur, Nuih !akh1mpu 



nchr Considering the nature of offence, I am not inc 

23-09-22 Axa extend the benefit of the Probation of Offenders 

Contd the convict. Heard the convict who has prayed 

leniency. 

The convict is hereby sentenced to pay a fine amount of 

Rupees One Thousand for offence u/s 279 IPC in default 

S.I for 20 days and is further sentenced to pay a fine 

amount of Rupees One Thousand for offence u/s 338 IPC 

in default S.I for another 20 days. 

The convict has deposited the fine amount of Rs. 2000/ 

(Rupees Two Thousand) in Court today. Bench Asstt. is 

directed to do the needful immediately. 

The case is accordingly disposed of. 

2h 09-2 

Addl. ChiefJudraal Magrstrnto 
Lakhimpur, Nocth Lakhumpur 

SNau 


